
IN THE CENp &-'.a"INISTRATIVE TRIBUNa HYDERAB?.D BENCH AT HYDERABAD 

- 	 O.A.NO. 6Qo /93 	 - 

Between; 	 Date of Order: 6/7-93 

Diviionaf R-Ulway Menager, (ES) 
South Central Rflway, Secunderabad, 

Prrrnz!n Cnt7 T?cy I 	'ctor (con) 
S.C. fly, Secunderabad. 
chiefi Signa. Inspector, 
Signal & Telecorrrnunjcauon Department, 
S.C.Riy, Secunderabad.  

II 

- Applicth-its. 

and 

1. 

Presiding Officer, Labour Court, 
Narayanaguda, A .P. Hyc3erthad. 

- - 	Respondents. 

For the hpplicantsr, Nr.N.I:.Devraj, SC for flys. 

For the Respondents: 

CORAM& 
THE HONT SLE Ifl •  JUSTICE V. NEELAERI 1W) VICE CHAIRMAN 

AND 

THE HONT}3LE Mn.P.T.TIRWENc;Je1 : rIE1'3Ei.(ADfl) 

The Triburil made the following Order:— 

Admit. The operation of the order dated 11-3-92 

in C.M.P..No. 	t3 /83 is suspended until further orders. 

Issue notice to the Respondents. 

- 	 post the case on 6.993. 

H 

To 
The Divisional Railway Manager (B.G) S. C.fly, Secunderabad. 
The Permanent !-ay Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconmunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labout court, Narayanaguda, 1-fyderabad. 
.5. One cop to-iJr.N.R.Devraj, SC for flys. CAT.Hyd. 

One copy to Mr. 
One spare copy. 	 - 

a 



TYPED BY 	: COMPARED BY 

CHECKED BY 	APP}CVED BY 
¼ 

- 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE Mh.jUSTIC1i V.NEELADRI RAO 
VICE CHAIRMAN 

jAD 

THE HON'BLE 	
MEMBER(AUIN) 

THE HON'BLE 	T.CHANDRsEyJ-jjut
Y ; MEMBER(JUEL) 

[bLBoJbUQ 

DATEDI 	-1 -1993 

ORDER/J1J]Y4M1 hit.. 

R.P./ C.P/M.AJo. 

in 

O.A.No., 

T.ANo• 	 (W.p.No 	 ) 

Admitted and Interim directions 

Issued. 
Alloijed. 

I . 

l4sptsed of ,ithdire&ionth 
ais4ssed as withdrawn. 

bislissed  

bi issed for default. 

dr-4e±4iRe jected. 

Np order as to costs. 

OSO 

/ 




